| TEM NO. 37 COURT NO. 4 SECTI ON XV
SUPR EME COURT OF |l NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).29482/2009

(From the judgenent and order dated 22/09/2009 in WPC No. 5410/ 1997
of The H GH COURT OF DELHI AT N. DELHI)

| NDRAPRASTHA MEDI CAL CORPN. LTD. Petitioner(s)
VERSUS
ALL I NDI A LAWERS UNI ON & ANR. Respondent (s)

(Wth prayer for interimrelief and office report )
Date: 30/11/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. K K Venugopal, Sr. Adv.
M. Lalit Bhasin, Adv.

Ni na Gupta, Adv.

Rat na Dhi ngra, Adv.

Akshat Goel, Adv.

I shita Sehgal, Adv.

Shreya Sharnma, Adv.

Karti k Yadav, Adv.

Bi na Gupt a, Adv.
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For Respondent(s) M. P.P. Ml hotra, ASG
Ms. Sadhana Sandhu, Adv.
Ms. Anil Katiyar, Adv.

M's. Ravi Chhabra, Adv.
Ms. A Ahllawat, Adv.

Sri Ashok Agrawal, Adv.
M. Rajender Pd. Saxena, Adv.
Contd. . 2/ -
-2- SLP( C) No. 29482/ 09
UPON hearing counsel the Court nade the foll ow ng
ORDER
I ssue noti ce.
Since the parties are already before us,
service of notice shall be deened to have been wai ved
and the matter be treated as ready for final disposal.

The respondents will be entitled to file their

respective counter affidavits within four



weeks; rejoinder, if any, be filed within two weeks
thereafter. List this matter immediately thereafter in
the third week of January, 2010.

In the meantine, the hospital shall continue
to provi de whatever benefits as has been nentioned in
paragraph 'P* at pages 104 to 106 of the special |eave
petition, as far as the 200 free beds are concerned.

Leave is given to replace page No. 382 of the

paper book.

(Sheet al Dhi ngra) (Jugi nder Kaur)
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